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129% hre.
RE: QUESTION OF PRIVILEGE

SRAVANA 16,

PROF. MADHU DANDAVATE
(Rajapur): Please do not call for the
Papers to be laid.

1 have givem you notice.
got one submission to make,

1 have

MR. SPEAKER: That was settled. I
am not allowing it.

PROF. MADHU DANDAVATE: I
do not want to go into the merits of
the case. The officer glready inform-
ed me that you do not want me to
take up that issue . . .

All that I want to submit is .his.
1 do not want this House tu go into
the merits of the case just now. I
only want to make an appca] to youw.
On the 15th July I sought permussion
1o allow me tg move the privilege
motion against thg Depuly Commis-
sioner of Police at Bombay who
arrested me and others. You rightly
asked for the explanation from the
Mabarashtra Government. I have been
furnished with a copy of the note
which has been given by the Maha-
rashtrg Government from A 10 Z. On
the basis of the taperecorded evi-
dence—I am prepared to play it before
the Frivileges Commuitee—] can say
that the orders that are sought to be
issued were only an gfter-thought: it
wag not publicity and in not a single
paper it wag geclared that there was
a prohibitory order in Bombay. That
was not pasted at all in Bombay. In
the note which was circulated by the
Police Commissioner he has given a
wrong version. I have with me ‘the
taperecorded conversation that 1 had
with him. T and Shri George Fernan-
des had played that tape-recorded
version before the rally of 50,000
people. So, the verbatim record that
appeared in the paper circulated by
Msharashtra Government completely
belied what is contained in the
tape-recorded version,
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Therefore, I would make an apveal
to you—I do not ingist that it should
immediately be referred to the Privi-
leges Committee to pleasa permit me
to refer the matter—the evidence that
I have—to the Privileges Committee.
I shall give the taperecorded version
and if it is found that 1 raised a
wrong 1ssue, I am prepared 1o resign
from Farliament. I have got with me
the taperecordad version. I only ex-
press my sentiments. I do not know
why yru are not prepared to aliow
me to refer the matter to the Privilege
Committee.

MR. SPEAKER: Why should vou
resign?

oit v forl (T7%7) oUW wEET AN
g &9 AT § 39 4 g5 NG qww §?

PROF. MADHU DANDUAVATE: The
Deputy Commissioner says that I and
Shr1 Fernandes told him that we had
to go to the railway workshop; the
iaperecorded version says that we told
the Deputy Commisison®r (hat we
were not interested in going to the
railway workshop.

MR. SPEAKER: You can send a
complaiat. This thing has happened
outside this House. You say you
wanted to go there. How does it be~
come a privilege whey, it has happen-
ed outside this House? You were
not coming to Parliament House. And
if .omebody obstructs you, it is pot
a question of privilege Even by
touching a Member of Parliament, if
it becomes a privilege, I do not agree
with you.

PROF. MADHU DANDAVATE: No,
Sir. 1 have not said that. You hawe
misinterpreted. If I am arrested I
shall never raise the privilege issue.
Here, after the arrest, the Depuly
Commissioner of Police sent a tele-
gram. And if the Deputy Commis~
sloner sends a telegram recording ‘he
wrong facts, then that is supposed to
be a privilege. I* I am arrested hun-
dred times, I shall never come befare
the House, (Interruptions) I shall
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never raise arrest as g privilege
imue. But, if the Deputy Commis-
sioner of Police gives a wrong state-

ment, it becomes a privilege issue.
(Interruptions).

SHRI B. V. NAIK (Kanara): rose—

MR. SPEAKER: Mr. Naik, what are
you doing? Why don't you sit down?

SHRI B V. NAIK: Sir, I gm rawang
a pomt df order. I shall it down
when you are gtanding.

MR. SPEAKER: You will please sit
down. The privilege 18 involved unly
if you are coming to attend the meet-
ing of the House and if gomebody on
the way obstructs you. So many other
thungs happen with the Members,
with the public and with everyonc
everywhere In that case, there are
other remedies also available Eveiy-
thing that happens to an M.P. outside
the House does not form the basis of

a privilege How does it come within
the defimition?

PROF MADHU DANDAVATE, This
is an 1dentical case as that of Shri
Dhote. In the case of Shri Dhote,
when a wrong statement was made
by the police authorities you did
accept Shri Limaye's comtention and
the matter was investigated and it
was admitted that a mistake was
committed.

SHRI P. K DEO (Kalahandi): Sir,
it is a very gerioug matter. There has
been g discrepancy in the report of
the Maharashtra Government. In
view of this discrepancy we cannot
decxde this lssue in a gdispassionate
manner here The proper forum for
this is the quasi judicial body, the
Privilege Committee 1 respectfully
submit that the Privilege Committee
would be the proper forum to go into
al] aspects of thig issue

SHRIH N. MUKERJEE (Calcutta—
North-East)- Sir, we have heard from
the hon Member here that the Police
Commissione:r of Bombav has sent
you a communication which is com-
pletely inaccurate I do not know
gnything about it. It is on record.
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This is already communicated to the
rest of the country.

It appears that a communication
from the Commissioner of police in
regard to the arrest of 3 Member con-
tains 1inaccuracies of an essential
nature

MR. SPEAKER: He hag not alleged
arrest; he is alleging obstruction.

SHRI H N. MUKERJEE: He has
alleged, as far as I can see; he can
confirm or deny The Police Commus-
sione: has sent you a communication
which, he says, cap be proved to be
false by referring to direct evidence
which he hag got I do not know a
thing about it This matter has gone
on record

MR SPEAKER I shall get a cOPYy
of the tianscnipt 1 want to cee that
also.

PROF. MADHU DANDAVATE: The
Police Commissioner while arresting
me said® you are under arrest 1 ask-
ed him what are the orders? Which
15 the gection? He said: I cannot'g'lw
any details, 1 gaid: I want to raise 3
legal 1ssue; tell me under what sec-
tion I have been arrested. They did
not say that After that now they
are putting an order Which did not
exist at all.

MR. SPEAKER- You better send the
transcript to me; I want to see it.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Whatever hag {allen from
your lipg about privilege must not go
in that form on record because what
you have been pleased to say is that
a Member is complaining about arrest
or about tﬂu{‘.hi.\'l' or something of that
kind That is not the issue. The issue
is that a false communication has been
gent. When you make & remark of
that kind you belittle the issue which
is wsought to be raised
(Interruption),

o wy fewd ;X wwear wT
awr ¥ A% Afea @ & fardree
R wfigT ¥
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SHRI SHYAMNANDAN MISHRA:
There is grave injustice done to Mem-
berg of Parliament. They are not
afraid of arrests.

MR. SPEAKER: The privileges of
Members are clear to my mind.

SHRI DINEN BHATTACHARYYA
(Serampore): Will you believe ovi-
dence tendered by the Member or will
you believe the evidence tendered by
the Police Commissioner” That is the
point in dispute. Every time it comes
up, the Police send some report and
you are supposed io believe that.
Hetre ghe Member him-clf says that
he had specific evadence

PRON. MADHU DANDAVATE He
has safd that they asked where
Sarvasiyn Dandavate, Fernandes, cote.
were ¢ and he says that he was
told that they were going to the work-
shop to talk to the workers The tape
record actually gives the evidence.
The Deputy Commissione:r asks* where
are you gomg and the reply. we are
not going to the workshop but we are
going to the railwaymen's colony; has
not a citizen the right to go to the
railway colony? The Deputy Com-
missioner says: A citizen has the right,
but you are not allowed. My next
question is: when you say that a
citizen has the right but ‘you are not
allowed’, do you consider me a human
being and a citizen; when 1 am a
Member of Parliament, I am a citizen
of the country. All that has appeared
in the tape record and I shall produce
the tape in the Chamber.

MR. SPEAKER: Where is the ques-
tion of arrest in this statement?

PROF. MADHU DANDAVATE: I
have mentioned two points. The De-
puty Commissioner gaid: if you are
proceeding to the colony, you are
under arrest: get into the van. These
words also appear. When I went to
the police station, I asked him: under
what gection and under what order
bave you arrested me? They refused
to tell me. I said that I wanted to
bring the matter before the court and
try to put my case before the court.
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After that they were afraid; then they
sajd that there was a prohibitory
order. Then we asked them: When
hundreds of us went to the game
colony, how is it they were permittzd
to enter that colony if there wag a
prohibitory order?

MR. SPEAKER: After you give <he
transcript, I shall look into it.

st A foma: wF W7 AR W
gfer Faafeadrg ) & waer
&Y 7@ g 1 WY %@ w7 fafar
%r Atfew & & dfsw st qew waw
g THET WY GWT TEY TEA L )

MR SPEAKER: How could I ask
you to speak when he was ailready
speaking? You better ask your col-
league. After all We have been fol-
lowing this practicec When pguch
things come I refer them to the Gov-
ernment for information and when the
information is received it is given m
the bulletin of the House and now
he says that . . .

SHRI MADHU LIMAYE.
sald that in the notice.

I have

MR. SPEAKER: You ghould have
patience. After all you are hon.
Members: '

it wy fomd : from & WA
wu fdy waer Y fregare fear o
2 at SEwr e [y A TR
wroy adfes & oY STy sy dY
IRE WA 9T 7Y woar fafader W
affew fear ar 1 YfF 77 AT W
M1 & 29 gut & yafae aA Gar T
f& wrowy oY arewTr &y af ¢ o
atfer Ao (2) & wr # a@ AT
o & 1 Y & wiET o7 A% 9%
awr fearary gTq g g fe
et w1t AF aff K¢ frownT 7§
Ao gam w1 e fdefuseavar i fe



191 Re. Question

g &1 g1 SAwTa faadr =sfgn
T A frgary s a & 1 749
ag |YET F7&T A1 gAAT AT ATET §
AR froig Fwraga £

(Interruptions)

WA WERW ¢ I F AT A,
AT ATT FT A7 T 7T FTE 9T

These words which started from
Mr. Madhu Limaye and right back to
this moment will not stand on record.

PROF. MADHU DANDAVATE:. Sir,
I have only drawp your attention to
the fact that the intimation sent to
you by the police is false.

wEAey wEEW W 4f3g | ALY
ard ga «ifsg 1 s 99 difa ar
7’| AT

SHRI P. G. MAVALANKAR (Ah-
medabad): Sir, Mr. Madhu Limaye
had given to you a notice in writing
before this Monsoon Session of the
Lok Sabha started. How is it that
you say the matter has been brought
to you now? The whole point at
issue is not that Members of Parlia-
ment are arrested but if they are
arrested, punished or taken to jail an
intimation is sent to you. The point
is that intimation which has been sent
to you is false. This matter is not
brought to your notice just today, but
sufficiently in advance by Mr. Madhu
Limaye.

weas AT T AT qriear-
¥y @A =me ar e |

o G W@y (TNT ) ¢ &, @A
aTfgy, FTH ** FrS@ H aEr ¥

MR. SPEAKER: When this matter
was referred to the Government for
information a reply came. That was
put in the bulletin. After that it is
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today that 1 see that he is not satis-
fied. It is brought today and the
reason gs t0 why he is not satistied is,
he savs, that he has tape-recorded it.
I have asked him to show me the
transcript.

PROF. MADHU DANDAVATE: I
am satisfied. This is what I said in
my communication.

SHRI SHYAMNANDAN MISHRA:
Sir, how have you expunged the word
** Is that word unparliamentary?

LEFT AU F% AT RATE | 39
XE T AATT FTEETAA I G

WETe WEIZG © A FT gAY,
Ffee gar AT § 99 F1 A W@ TR
g7 T AN AR 2 F 39 g &
47 @1 9 ?

SHRI SHYAMNANDAN MISHRA:
Qur first Prime Minister used to say
“fantastic nonsense” and it is being
repeated by the present Prime Minis~-
ter also. Why do you say** is
unparliamentary? Both these words
** and ** cannot be on a par ** is

never unparliamentary.

MR. SPEAKER: You will agree it
is not in good taste. .

PROF. MADHU DANDAVATE: An
identical expression was used in the
House of Commons. Abou: Mr.
Churchill's speech, Mr. Attlee said,
“Mr. Churchill’s voice is meaningless
noise”. Its translation is** (Inferrup-
tions),

MR. SPEAKER: Papers to be laid.
Shri Ganesh.

SHRI SAMAR GUHA (Contai): Qn
a point of order, Sir. You have said,
it is no in good taste. It was a classi-

**Kxpunged as ordered by

the Chair.
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cal remark of Pandit Jawaharlal
Nehru not onee but repeatedly—
“fghtastic nonsense”. Our present
Prime Minister also 15 saying, “As
my father used to say, i is a fantas-
tic nonsense”, (Interruptions).

MR SPEAKER- This word 15
to be used in Parliament.

not

1227 hrs

FAPERS LAID ON THE TABLE
NOTIFICATION UNDER CusTtoMs ACT,
1062 awp CenTrAL Excise Rures, 1944.

MINISTER OF STATE IN
THE TRY OF FINANCE

(SHRI & R. GANESH): I beg to lay
on the Table—

(1)+A copy each of Notifications
Nos. §.SR. 355 (E) to 387 (E)
( and Englhish versions) pub-
hshed in Gazette of India, dated
the 1st August, 1874, under sectiom
159 of the Customs Act, 1962, to-
gether with an explanatory memo-
randum [Placed in Library. See
No. LT-8132|74].

(2) A copy each of Notifications
Nos. G.S.R, 346(E) to 353(E) (Hindi
and English versions) published in
Gazette of India dated the 1st
August, 1974 1ssued under the
Central Excise Rules, 1944, together
with an explanatory um.
[Placed in Library. See No. LT-
8133/74].

NOTIFICATIONS UNDER ALL INDIA
Seavices Act, 1051

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): I beg to lay on the Table
a copy each of the following Notifi-
cations (Hindj and Englivh versions)
- under gub-section (2) of section 3 of
the ANl Indly Services Act, 1951:—

(1) The Indian Administrative
Servios (Fixation vof Cadre
Stpengtl) Temih Amendmment
Baguistions, 1074 published

e LSy
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in Notification No. G.8.R. 777
in Gazette of India dated the
27th July, 1074,

The Indian Administrative
Service (Pay) Ninth Amend-
ment Rules, 197, published
in Notification No. G.S.R. 778
in Gazette of India dated the
27th July, 1974. [Ploced ®n
Library. See No. LT-8134/74].

INDIAN TELECRAM (SIXTE AMENDAENT)
Rurxs, 1974

(2)

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA): I
beg to lay on the Table a copy of the
Indian Telegraph (Sixth Amendment)
Rules, 1974 (Hindi and English ver-
sions) published in Notification No.
G.S.R. 571 in Gazette of India dated
the 8th June, 197¢, under sub-
section (5) of section 7 of the Indian
Telegraph Act, 1885. [Placed in
Library, See No. LT-8135/74].

ANNUAL ADMINISTRATION REroRr oF
GusaraT Eiscrricrry Boam»  rom
1972-78 axp A sTATEMENT

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRA-
SAD): I beg to lay on the Table—

(1) A copy of the Annual
Administration Report of the

(1) of
section 75 of the Electricity
(Supply) Act, 1948, read with
(e) of the



